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) INTROUUCTION

I, the Chairman, Committee on the Welfare of
Scheduled Castes and Scheduied Trihes having been authorised
by the Committee to submit the keposrt on thcigéhalf, present
this Thirty Eighth Report (Tenth Lak Sabha%on Reservation for
and Employmenf >f Scheduled Castes and Scheduled Tribes in
Indian Bank and Credit facilities provided by the Bank to

Scheduleé Castes and Scheduled Tribes.

2e The Committee took avidence of the representatives »f
the Ministry of Finance (Deptt. of Economic Affairs - Banking
Division) and Indian Bank on 20 October, 1993. The Committee
wish to express their thanks to the officers of the Mimtsfry
nf Finance (Deptt. of Economic Affairs - Banking Division)
and Indian Bank for placing before the Committee material and
information the Committee wanted in connection with the
examination of the subject.

3. The Report was considered and adonted by the Committee
on 24.8,1994,

4, A summary of conclusions/recommendations contained i

the Report is appepded.™®

AUTHENTICETED COPY
PARAS RAM BHAIDWAJ

Chairman,
NEW DEIHI Committee on the Welfare »f
Decembe 190 Scheduled Castes and
Deee r Scheduled Trives.
Agrahayana, 1916(Ss) N \

A

* Not appended with cyclostyled copies of the Report.,



PART. - I . BES-ERVATION.IN SERVICES

CH.PTER = I
REPAES ENTATION ON THE BQARD (F DIRECTORS

a. QRGANIS.TLONAL SET-UP_OF INOLAN BANK

- -

1.1 The ov-rail nanag-ment of the Indian Bank (1B)

is with th: Board of Directors headed by a Chairman and

Ménaging Director., The CMD is assisted by one Exegutive
Director and 5 General Managers. Apart from the'above,

there are 27 Deputy General managers and 45 Assistant

General Managers in the top management level.

Le2 The Bank has 8 Zonal, 34 Regional, 2 Area
Offices and 1372 Branches in India and 2 Branches
abroad. Besides, there are © Zonal inspectorates to
look after the .inspection functions. The organisational
structure of the Central Offiee has been so aligned as
to e¢nable it to exercise effective control over the
zonal and regional offices directly and the branehes

through the zonal and regional offices.

b. BOARD OF DIRECTORG

1.3 The Board of Directors of Nationalised Banks are
constituted as per the provisions of Nationalised Banks
(Management & Miscellaneous Provisions) Scheme made by
the Central Government under the Banking Companies
(Acquisition and Transfers of Undertakings) Act, 1970

after consultation with RBI,
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1.4 The Comnictee were informed that there are
presemtly 9 membsrs in the Bcard of Directors and 6
posts of Directors are vacart. There is one member from

SC community on tne Bsard ¢f Directors,

1.5 The Comnittee orn the delfare of SC/AT in
their 49th Aep .ot of 3th Loc 5 sbha on Dena Bank
recommended thot the.i@pLec;ntation of Reservation
Policy may be reviewed by the Boerd of Directors of
Dena Bank on half yearly basis and the same had been
noted by the Ministry in their Action Taken statement
dated 25.,8.89. The Ccmmittee enquired whether the
implementation of Resé;vation policy was being
reviewed by the Board of IB also half yearly. They
were informed by the Ministry that the half yearly
reviews do not secve ary purpose as there is no such
thing as mid course conections to be carried out. But
in case the Committee s{ill holds the view that the
banks should place half/yearly reviews before their

Boards, the same will be conveyed to all the Banks

for compliance.



1.6 The.Committ;e Tegret to note that
despite the recommendation of the Committec

in their 49th Report regarding half yearly
review of thc implementation of reservation
policy having been accepted by the Ministry, no
action has been taken till now to se

that it is implemented by all the Bankse

The Committee reiterate that the matter should
be reviewed by the Board hslf-ycarly to enable
the management to take timely follow-up action

as per the directions of the Board,
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CHAPTER II

RESERVATION IN SERVICES

a) Rescrvation - There are three categories of
posts in the IB fillod by Jircect 3lecruitment viz.
a2) Officers b) Cliriczl =2nd ¢) Sub-staff., The
vacancies in officers cadre arce filled on all India
basis and the reservation provided to SC/ST is 15%
and 7.5% respectively. The recruitment to the
posts of clerical and sub-staff cadre are done on

the state basis depending on the population of

SCS/STS’

2.2 The reservation in promstion for SCs/STs
from sub-staff to clerical cadre and from clerical

to officer cadre is also 15% and 7.5% respectively.
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. . - rdi itment made
3 The following table gives the picture regarding recruitment m
PER II/P.2 2. ,

i : Committee
i i A ¢ which was furnished to the¢ Commi
i € »aPs in Indizn Bank w
during the last three yes
in a post evidence reply : -

)
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. ) aneic Nunmber of No, of
‘ . Number of vacandies Number »f vaczneics ;o ot .
+ Category Hw&mw mM. >t reserved for SCs __ — wnMWMKW@;meLMﬁwm;ilu anQWMMMMm Mwwwmmwmm
Year  of pasts Vecens am c/f Reserved C/t Res Ve THotal 20p2202el forward
MWMMMM@&J@ from during Total from during PPt sc ST =221azs
yzar orevious the Prvi~us mﬂm SC ST
i year year year &mww.‘s.,‘:e;a;&éa|¢&n‘;u;:-l!vvico!e,t:x
T s T 3 6 Nil Nil
1991  Officers 90 2 14 16 1 3 S-S T Ni1
Clerk 228 Nil 32 32 Nil 11 1
m:WLmMmmm 248 1 43 44 6 10 1 FﬁA .m@.i 6 1 10%
1992  Officers 1 Nil Nil Nil Nil Nil Nil Nil Nil Z%H ZMH
meﬂww 470 Nil 83 83 Nil 16 16 84 19 Nil Nil
Sub-Staff 321 1 54 55 10 9 19 103 10 4 10#
1993  Officers 52 Nil 9 9 Nil 6 6 9 6 Nil Nil
Clerks 558 Nil 93 93 Nil 23 23 97 29 m. Nil
Sub-Staff 167 4 26 30 10 9 19 60 19 Nil 3
*

although the recruitments »f $Cs and STs were xcess of the vacancies reserved for them
during tho years 1991, 1992 and 1993, there remained a backlog of 5 SCs in the clerical staff
and 3 STs in the Sub-Staff, This was for the reason that there werz no recruitments in certain
States where the backl>g existed.

far in ¢
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(5) STAFF _STRENGTH iND SHORTF.,LLS

2.4 Table below gives the staff strength as

on 1,1,94 :-

.

. >, i

Total No. of Percuentage of éhortfall
. No. of 5Cs STs SCs STs SCs STs

Posts
(a) Officers 9042 1095 404 12,11 4.47 2.89 3,03
(b) Clerical 12728 2588 440 20,33 3,46  Nil 4,04
(c) Sub-staff 3985 1270 168 31,87 4,22 Nil 2.28
(d) Sweeper 955 249 55 26,07 5,76 Nil 1.74

2.9 The Committee have been informed that the

representation of SCs and STs in officers cadre is
12.11 and 4.47 perc.nt respectively on l.l.94. It

was stated in the PER that the shortfall is due to

the reason that the implementation of reservation
policy in bznks started from the year 1969 in direct
recruitment and from the year 1978 in promotions.

In all the cases of recruitments after the implemen-
tation of reservation policy the bank has been adhering
to the policy. It was further informed that the bank
does not have any backlog in direct recruitment in any
cadre. When the Committee desired to know the reasons
for shortfall among STs in all the categories of posts,

it was stated that as compared to the All India
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percentage of T§¥ the ganchould not find more than
4% of STs in any of the four categories of posts
because more number of branches/offices of Indian
Bank are concentrated in Southern States in general
and in thc States of Tamil Nadu and Kerala in
particular, The percentage of reservation applipable
for STs in the State of Tamil Nadu and Kerals is

only 1%. The reservation for STs required to be

‘provided in these States are far below the national

percentage of 74%.,
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2e4r The Committee hzve been informed that reservation
in IB was implemented from the year 1968 i.e. after the
nationalisation of benks. It was further informed by

IB {Eat there is no backlog in direct recruitment in

any cadre. The Comriittee find that the percentage

of SC & ST officers in Indian Bank is 12.11 and 4.47
respectively which is not as per the prescribed per-
centage. Similarly, the number of ST employees in
clerical, sub-staff and sweeper category is short of

the percentage laid down. The reason stated for

population
shortfall was low percentage of ST / in the Southern

States in general and in the State of Tamil Nadu and
Kerala in particular the percentage of reservation
applicable for STs in these States is only 1%. The
Comiuittee appreciatc the efforts made by Indian Bank
in filling up the backlog of vacancies besides the

) o , population
availability of 1Cjk ST l in its service area. The

Coml. ittee hope the bonk will maintain the position

in future also.



CHAPT LR IXL
MEASURES TO IMPROVE THE REPRESENTATION
OF 5Cs/STs IN SERVICES

(a)  Pge-Recruitment Training

3.1 As per Tae instructions of the Government, the
Bank has been .rgenisinyg nre-r-cruitment training
programmes for the benofit of SC/ST candidates.,

The duration of the training programme is six woarking
days, This training is arranged to prepare the candidates

to acquaint with the written examination and they are

also prepared for facing the interview boards.

3.2 Table below gives the number 2f employees given

pre~recruitment training during 1990-92 :

Year Officers Clerks
SCs STs SCs STs
1990 47 22 748 - 5K
1991 27 5 329 22
1992 179 1 805 7

343 The Comittes desired to know the rezsons for
poor representation of STs as compared to §Cs. In a
written reply it has becn stateuthat the ST popnlation
im Tamil Nadu is only 1% where the Bank has major
responsibility for imparting training. Hence the number

of ST candidates provided pre-recruitment training is low,



3.4 During the“course of evidence the Committee
desired to know how many SC/ST qualified the examination
after attending the 6 days pre-recruitment training.

The witness replied :

Wie have not had any difficulty in
recruiting the required number. How
many of those who get this training
qualify is a different question. We
have to recruit 15% of 3C and 74% of ST
and these candidates are coming in the
recruitment, We are complying with the
guidelines in this regard."

3.5 The Committee further enquired whether the

6 days training is sufficient. In reply the witness

stated :

"That is enoug., The examinations .are

- conducted in an objective way. The
SC/ST sre given training how to answer
these questions,.”
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3.6 The Commiti. 25.r cizte th:t BSAB makes

it knzwn to all the 3C/37 c:ndidites in zdvertisement
for the rocruitient thot o proerccruitment training
is arranged for th .m frec of co-t. The Committee
also appreciate that :11 the c-ndidates who approach
the Bank for training 2re z2eccommodated without any
exception/refusal. Tne Committee hope that this type

of work in this direction will continuce to2 be maintained..

in regional language »apers,

3e7 The Committee further econsider the present

duration of 6 working days for preparing SC/ST
candidates for written examination as well as for
interview as insufficient. The Cumaittee, therefore,
recommend that the present duration of the training
period for pre-recruitment should be suitably increased

to make it more rewarding.
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(b) IN=S ERVICE TRAINING

3.8 . Tible below cives tne number of employéés

given in-service training Juring 1990-92 and SC/ST

amongst them

Year " Total Number Of Which

A oy — Percentage
of employces General SC/ST
1990 14121 10340 TT31 26,78
1991 11631 7845 3786 32,55
1992 12961 10510 2451 18.91
3.9 fﬁé Committee wanted to kriow the reasotis for'

low percentage of 3C/ST és compared to general empioyees
"provided in-service training during 1992. The Committee

;léo wahted to know the rezsons for sudden decline in

Qe;ééntage Y f SC/5T «-:" + .s provided in-service )

training from 1991 to 1992,

3,10 It was stoted that as per Bank's Training Policy,
in a yesr one third of the staff are imparted training.
Hence an employece generally will attend a training once
in three years. Accordingly, SC/ST employees whd have
already undergone training‘in 1990-91, will get their
next turn in 1993-94., However in pursuance to the
suggestion made by the Parliamentary Committee on the
Welfare of SC/ST which visited Indian Bank in July'93

it has been decided to decrease the periodicity of
training for SC/ST employeces. Accordingly the circular

has been issued to all the nominating officers.
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3.11 The Committee werc informed that the Bank

provides in-service training t> one-third of the staff
lin a year., Hence an empliyee generally attend a
trainingwonce in three years. Therefore, the employees
trained wilil get their nert turn after three years.

The Committee appreciate the Banks decision to decrease
the prriovdicity of training to SC/ST employees and
issuing the circular to ¢il the nominating oéficers in
this regard. The Committ:2 recommend that the Indian
B:unk must e¢nsure that the decision is implemented in
all the zonal/regional offices. The Committee also
recommend the Indian Bank authorities to make all out
efforts to ensure that thure is sufficient proportion
of SC and ST persons among the officers as well as
clerks to bd imparted in-survice training so thet fhis
training equips them in l22ge number to deal with the

in-service natters effici. tly.




PROMOTIONS

A - -

3.12. The Committee have been informed that the

promotion in Indian Bank are covered by the promotion

policy settlement entered \ith the Federaticn of Indian:

Bank Employees Union and it covers the promotions from
sub-staff cadre to clericel cadre and from clerical
cadre to officer cadre i.e., TMG 3cale I, Under this
policy there are two channels of promotions namely

(i) Merit channel; and (ii) 3eniority-cum-selectivity

channel,

3.13 45} of the declarec vacancies in officer cadre
JMG Scale I) are fill.: uv fsrit Channel of Promotion.
Under this proastion the s.. ection is made on the basis
of a2ggregate m-rks obtaine: by the employees in the two
parameters, namely (i) writ.cn test and (ii) performance
in the Bank. The eligibili.y of the candidate to take
up the written test for prcmotion depends upon fulfilling

of minimum service criteri-, 35% of the declared

vacancies in officer cadre is filled by promotion from
the clericzl cadre staff who have completed a minimum of
6 years of service in case <f general category and 4

years of sdrvice .n,case of SC/ST on seniority-cum-
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selectien basis. Under this channel, seniority list
of‘employees is drzwn ~n! weightage is given to the
educational qualification. The remaining 20% of the
vacancies in officers cadze (JMG Scale I) is filled by
direct recruitment. In addition to the asbove two

channels,.any clericol staff who acquires CA/ICWAI

qualification shall be »zomoted to officer cadre

imnediately.
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3,14 Table below indicates total number of employees promoted from
i i - i in Indian
: ical to offie2r grade and from sub-staff to clerical grade in
PER 11/P.5 mwwm during tHe’years 1991, 1992 and 1993 :

—
-
e - i

———

Total No. of N . of SCs/oT —~

Percentage Shortfalls

Year Category of Posts employees promoted ———————— ————————
’ promoted

SCs STs SCs STs SCs Ts

TR ST A A A A M S R LS e e TE e e stagr -

1991 A, Cleric~l to Officer

. i <wran @ -

i) On .derit Nil Nil Nil Nil Nil Nil Nil
ii) On 3Senicrity 192 29 14 15,1 7.0 Nil 12
B. Sub-Staff tc Clerical Nil Nil Nil Nil Nil Nil Nil
1992 A, Clerical to Cfficer
i) On Merit 247 37 18 14,98  7.29 Nil Nil
ii) Own Sanicrity Nil Nil Nil Nil Nil Nil 12
B. Sub-5taff tc clerical 150 22 2 14,67 1,33 Nil 24
1993 A. Glerjeal tc Qfficer
i) On Merit 271 a1 20 15,13 7.38 Nil  Nil
ii) On Senicrity 207 31 16 14,98 7,73 Nil 11
Be Sub-Staff tc Clerical 229

35 8 15.28 3,49 Nil 31




3.15 It is clear from the figures that there is
backiog of 11 STs in th. category of clerical to
officers agrade end backlon of 31 STs in the Category
of sub-st=ff to clerical level, Vhen the Committee
enquired about the steps taken to wipe out shortfalls
of STs in promotion from sub-staff to clerical and
from clerical to officer grade, it was stated that
the Bank has so far promoted all eligible ST
candidates in the éub—staff cadre to the clerical
cadre. The Bank stated the reasons for not filling
up the shortfall of 35Ts in promotion as per the
Government rules i.e. 7.5% was due to low percentage
cf STs in the feeder cadre. The major area of
operation of the Indian Bank is 4in the States of
Tamil Nzdu and Kerala where the ST population is
just 1 per cent. In the f:zder cadre of sub—sfaff,
thercfore, only 1% v-.n~ s are filled by the ST
candid-tes., Hovever, in wromotion from sub-staff to
clerical codre rescrvetion are provided as per the
rescrvetion policy at the rate of 7.5% for STs. In
view of this mismatch in recruitment to the feeder
cadre and promotion to the clerical cadre enough
number of ST candidates arc not available for promotion,
resulting in backlog. Similarly in the officers cadre,
all ST candidates are selected with sufficient
relaxations in qualifying standards under the
selectively channel leading to a situation of no

backlog under the catecory.
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3.16  The Committee note that in promotion from
clerical to officers grade there is backlog of 11
5Ts aéd from sub=staff to clérical grade, there is
backlog of 31 STs during 1993 and the reason attri-
buted for this shortfall is non-availability of ST
candidates in the feeder cadre due to the low
percentace {1%) of ST pooulation in Tamil Nadu and
Kerala which is the major area of operation of the
Indian Bank. The Committee recommend that all out

efforts shauld be made to clear this backlog.



_CHAPTER IV _
ORGANISATIONAL MATTERS
(a) SC/ST CELL

4.1 Since 1978 a SC/ST Cell in the Head Office (HQ)
has béen set up under the uirect control of Liaison
Officer who is of the rank of DGM to deal with imple-
mentation of reservation nolicy for SCs/5Ts. It
consists of one officer (Scale II) 2nd two clerk-cum-
typists. One officer and one clerk of the sC/ST
community. SC/ST cell at HQ is responsible for imple-
mentation of reservation orders of the Government in
recruitment and in promotion., It meintains rosters
as required under tne dovernment order, It looks into
the complaints/representotions received from 5C/ST
members, The Cell at Zonzl/regional offices were set
up in 1988, The Cells at zonal/regional offices
generally consist of one officer and one clerk and it
remains under the control of zonel/regional Liaison
Officer whe is generally a2 Scale IV officer. The SC/
ST cell at zonal office Llooks into the grievances of

the SC/ST members of the respective zones/regions.

4,2 The Committee wanted to know as to whether it

is necessary to include some SC/ST persons in each

cell, The Committee were informed that there is no
specific guideline to thie effect. However, subsequent
to the visit of officialg irom Banking Department during
Septeaber 1993, and »n tneir suggestion it was decided

to include SC/ST membirs of the staff in the cell.
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4,3 During the evidence when the Comnittee
enquired about the existence of SC/ST cell in the
Ministry the representutive of the Ministry replied
that SC/5T cell in the Ministry was a nodal point.
This is a small cell to see that a2ll the metters
relating to 3Cs and 5Ts viz-a-vis the instructions

of the Department of P:srsoanel and Training are
strictly complies with. The cell consists of one
Section Cfficer, three Assistants and two LDCs.
Similarly for credit side there is another cell, Both
these cells function as & total unit under one Under
Secretary., Recruitment Celi and the credit cell have
different approaches; one is following the Ministry of
Personnel instructisns and the other follows different
policy/guidelinew given by the Agricultgre Ministry,

RBI and the Ministry »f Finance.
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4,4 The Committee note that a SC/ST cei) has
been set up at Head Office in 1978 and -at Zonal/
Regional offices in 1988. These cells, however, did
not include any 3C/3T member, It was only after

1the suggestion by the officiels from banking department
in September, 1993,during their visit to the Bank
that it wsis decided ts inciude SC/ST members of the
staff in the cells, The Committee would like the
Bank to ensure that the decision is implemented in all
the cells not only at the head office but also in
various zonal/regional offices. The Committee would
like to be apprised of the implementation cf the

decision.
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(W) FAISE CAST RTIFICAT

Lt
1)

4.5 It has been stated that the 40 instances of
securing employment on the.basis »f false caste
eertificate have come to the notice of the Bank..
These cases have been referred to the district

] b
[ 3
magistrates concerned for verificatiosn. 16 cases

verified by the district magistrates have been found
to be false. When the bank initiated action for
terminating their services, they. approached the
courts and obtained stay orders. In case of 24

other cases verification reports are still awaited.

4,6 The Committee were informed about the
difficulty in varifying th: false caste certifiéate.
The certificates are verified by the District Collector
and if found false cancelled. In such cases the
employees concerned approach the court and the courﬁ
liberally gr-nt stay. In such cases the first defen-
dent is the district collector and he has to get the
stay vacated. The bank is taking steps to expedite the
proceedings in the court and get the stay vacated.

The representatives of Indian Bank expressed that

they have no control on court cases,
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427 The Committeé‘regret .5 note that there were 40 cases
of false caste cecrtificates in the Bank. They are also unhappy
to note that there is inordinate d;lay.in verification of these
certificates by the district magistrates and 24 cases are still
pending with them ¥for verification. The Committee desire that
%he matter should be vigorously pursued by the bank for early
verification of all the certificates. The Committee also view
with concern the delay in taking action against the guilty persons

‘Ibecause of the delay in settlement of the cases in the courts.
4.8 The Committee would like to refer the landmark judgement

of Supreme Court on the procedure for icsuance of social status
certificates, their scrutiny and their approval. It is stated
in the judgement that in csce, 'the eartificate obtained or
social status claimed ic forired io be false, the parent/guardian/
the candidate should be prosccuted for making false claim.

If the prosecution ends in a conviction and sentence of the
accused, it could bé regarded as an offence involving moral
turpitude, disqualification for elective posts or offices under
the State or the Union or elections to any local body, Legis-
letive or the Parliament. It isc also covered under the judgement
that as soon as th: finding is recorded by the scrutiny

committee holding that the certificate obtained was false, on

its cancellation and confiscation simultaneously, it should be
communicated to the cducational institutions concerned or the
appointing authority by registered post to cancel the admission/

appointment without any further notice to the candidate and

deb~r the candidate from further study or continue in office in a
post. The Committee recomnend that necessary instructions
according to the judgement of the Supreme Court may be issued

to all the banks regardiﬁg falze caste certificates.,



PARI - II CREDIT FACALITIES
CHAPTER V - CuZDIT FACILITIES

(A) Organisational set up in the Ministry of Finance to

- - a—— e

Teview credit facilities to 9Cs/Sls

5.1. It has been stated in the written information
furnished to the Committee.

'A' separate cell for monitoring theflow of credit
to persons belongirg to SC/ST categories is in existence
in the Banking Division (Deptt. of Economic Affairs).
This Cell is now a part of Development Section. The Cell
functions under the over all supervision of a Section
Officer, the Under Secretary and at a senior lewvel by

‘Joint Secretary (Priority Sector) in the Banking Division.

5.2 Asked about the periodicity of review of flow of

credit to SCs/STs by the Credit Cell in the Banking Division
21d when such review o: indian Bank was last made and out-
eome thereof. The Committee were informed by the Ministry (
through a written note as follows:- ‘
5.3 The Banking Division holds a review meeting half
yearly with the senior executives of public sector banks
where the performance of public sector banks in extending
credit assistance to priority sector including that of
SC/ST beneficiaries is reviewed. The credit cell describéd
above im the Banking Division prepares neéessary 1nformatioﬁ ‘k
with fegard to performance of public sector banks, on the |

basis of feed back received from them, regarding credit



facilities provided to 3Cs/STs and the same is reviewed
and discussed in the acove meeti ng alohgwith other matters.
The performance of public sectof.banks is also reQiewed by
RBI periodically and suftaﬁle‘steps are taken to make up
the deficiencies notigced. The performance was last
reviewed~in March, 1993 -and the banks have been advised

to improve their performance in this regard.

(b) Credit Policy:

5.4 The Govermmernt have been giving much importance to
Priority Sector Lending particularly in view of need for
quicker upliftment of ~hg 'weaker sections' and down
trodden sections of the sixiety., To achieve this ob} ctive,
the Government's present credit policy aims at channelising
the increasing flow of credit to the. priority sectnr and in
particular, to the we.xer sections of the society. The
Banks have been requirzd to allocate 40% of their net bank
credit to the priority sector aﬁd the advances to weiker

sections are to reach a levelof 10% of the total ceedit.
[ 9}

5.5 'Weaker Section' forms a part of 'Priority gector'
within the priority sector at present the weaker sectinns
comprise of s-

1. Small and marginal farmers, tenamt farmers,
share croppers, landless labourers;

2. Artisans and village cottage industries.

3. IRDP beneficiaries

4, Persons belonging to SC/ST communities.



5. DRI"beneficiaries; and
6. SWIE beéneficiaries

5.6 The inclusion nf SCs and STs in 'weaker sections'
was specifically made by the RBI in March 1984
Concessional finance 1s normally provided on the
basis of economic status of a person/group. The SC/ST
beneficiaries are considered as a separate ca‘tegéry
within 'weaker Sections'. This was dome to ensure that
if certain SC/ST beneficiaries do not fit intn the other
categories they would still be eligible for cnncessional
finance as a part of the 'weaker sections' under priority

sector.

5.7 The schemes formulated by the Bank for providing
financial assistance/credit facilities to SCs’STs include
loan schemes for financing crops, term loan schemes for
minor irrigation purposes and development, seri culture,

fish farming etc. SC/ST beneficiaries are assisted under
schemes of Bifferermtial Rate of Imterest (DRI), IRDP,

SEEUY, SEPUP, SWME, special component plan schemes of State
sponsored SC/ST Corporations like Tamil Nadu Adi Dravidan
Housing and Development Corporations (HTAHDCO) ete. intended
to benefit them trhough concessional rate of interest,
subsidy benefits, margin money etc. The bank is alsn
financﬁing state sponsored corporation for SC/ST beneficiaries.
In addition, Financial Assistance to SC/ST is alsn externrled
for carrying out the traditional activities e.g. leather
work, weaving, tiny cottage and village industries directlv

or though co=-operative societies.



(c) Priority Sector Advances:

5.8 Under the scheme of lendinglio priority sector,
the Governmert of India/Reserve Bank of India has fixed
that 10% of the total advan:eg 2f the Bank should be for
weaker sections of the aniety, SC/ST form part of weaker
sections.

5.9 Prioritv Sector Advames during the last three years ¢

(B« in crores)

oy

—

Total priority sector Share of SC/ST % share of
advances in total SC/ST to tatal
priority sector pricrity
advances sector advance
No.of anournt  Nn.of Amount
accourts Accounts
D=ac. 1560105 1¢%28,00 264967 97.56 5.6
1991 .
Dec., 1543375 2205.30 24 2297 109.90 5,00
1992
Dec., 16297°00 2247.00 248000 126.03 5.61
1993

510 The Committee note that the amount disbursed under
tatal‘priority sector advancesas well as share of SC/ST has
increased from 1991 to 1993 but‘fhe tstal nunber of accourts
as well as 3C/ST accounts under priority sector have
decreasced from 1991 to 1992 and mark further increase during
1992-93. The reason stated for a decrease in the fgtal
number of accounts as well as number of SC/ST nut of them

during Dec., 1991 to Dec., 1992 under priority sector

advances is dueto writing off of large number of small



borrowal accounts with outstanding balaﬁces le ading tn

a reduction in the number of accoumts.s

S.11 When the Committee enquired about the reasons
which led to further increase in the number of accounts,
the Bank represeﬁ:atives inf ormed that due to implementa-
tinn of Credit schemes in associition with TAHDCC, there
is an incccase in the credit level to SC/ST during
1992-93.

5.12 According to Govermment of India/RBI, 10% of the
total advances offthe Bank should be for the weaker
sections of the gociety and SC/STs are included in the
categonry of wedker sections.

5.13 The Committee enguired whether the Indian Bank

is able to achiwve the target of 10% of net Bank Credit
t» be disbursed to weaker sections and what proportion of
the total credit under weaker sections has been assigned
to 3Cs armd STs.

5.14 The witness explained *In Dec.,1992, the target

of 10 per cemt has not been achieved. The Bank has not
analysed the pefcentage of benefit which is going tn SCs
and STs out of the benefit which gnes to the weaker
sections. Now, the Indian Bank has asked to RBI tn make

a survey to identify the total beneficiaries and how many of
them belong to SCs and STs.

5.15 The representative of the Ministry accepted during
evidence that on credit side, there has to be a reservation
of percentage in advances separately for the SCs ard STs.

In some schemes e.g. DRI, IRDP, SEPUP and SEEVY, percentage
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of SCs/STs im fixed by the Govermment but in the case
of small and marginal f armers, rural artisnas etc., nd3
peréentage is fixed. The Miﬁistry has asked the Reserve

Bank of India tc make an assessment o coverage.



5.16 The Committee note that the Indian Bank has nnt
achieved the target of 10% of the total bank credit to

be given to weaker secticns gnder priority sector. Secrndly,
the Bank has not analysed the percentage of SC/ST
beneficiariecs out »f the total beneficiaries covered under
weaker scctions. Keeping in view the above pecints, the
Committece recommend as agreed during the evidence by the
representatives of Indian Bank that an evaluation study
should be corducted by the RBI tn analyse the total
beneficiaries under prinrity sectnr a.nd. percentage of SC/ST
beneficiaries out of weaker sections, The Committee would
like to be apprised of the outcome of the study conducted
by RBI at the earliest.

5.17 The Committee further note that under S"Jﬂ"le credit
schemes for weaker sections, such as DRI(40%), IRDP(50%)
SEPUP (50%) and SEEUY (30%) the specific percentage of

total credit to be given to SC/ST has been laid down
(merntioned in brackets) but in case »f small and marginal
farmers, rural artisans etc., no percenmtage of credit
adgtancement to SC/STs has been provided.

5.18 As regards fixing of percenmtage of credit for SC/ST
in respect f two schames mert ioned above, the represertative
of the Ministry agreed .that a similar percentage could be
fixed. The Committee recommend that a minimum percent age

of credit to be extended to SC/ST under these schemes may
also be fixed sonn and steps taken to ensure that “:I'P SCs /5T s
get the advances under these schemes as per the tapget fixsd

for them in other schemes.




(d) Performance of IB in lending t» SCs and STs
under DRI Scheme :

5.19 In odder t> ensure that weaker sectionns ?ftfo?iety
derive maximum benefit under the scheme , the Banks have

* been directed tn lend at least 1% of their aggregate advances
as at the end of previous year at a concessicnal rate of
irterest at 4% per annur. Out of the total advances under
DRI, 40% should be the share of SC/STs. The conditions to
get the loan under DRI scheme are :-

(1) All persons whose family income from all sources
does not exceed Rs.7200/- p.m.. inurban and semi-urban areas
and RBs.6400/- in rural areas are eligible for assistance.
(1i) The applicant should not own any land or the size
of his holding 'should not exceed one acre in the case of
irrigated land and 2.5 acres in the case of un-irrigated
land. Members. of SCs/STs are eligible for the loan
irrespective of their land holdings but they have tn
satisfy the incom¢ and other criteria.

(iii) The applicant should not incur liability to tw»o
sources of finance at the same time.

5.20 The percentage share of advances to Scheduled
Caste/Scheduled Tribe beneficiaries under DRI scheme for

each of the last three years is as under:-
(Rse 1n crnres)

Year Total DKI Advances of which to % of SC/ST to

- SC/ST total DRI
advanc e
No. of A/cs Amournt N7.of Amourt
1991 120320 27.50 A/cs Rs.
73395 18,98 69%
1992 107436 .53 67685 16,43 67%

1993 122000 30.00 59000 16.80 56%

v a——



5.21 The Committee have been informed that RBI has
stipulated the share of SC/ST as 40% of tstal beneficiaries.
The Committee observedthat ar;moun't disbursed under DRI
Scheme has increased from De., 1992 to De., B3 but the
disbursemernt made to SC/ST beneficiaries as well as
percentage share of SC/ST to total amount has declined
though the Bank has achieved the target of 40% stipulatad
by RBI for SCs/STs. When asked the reasons for the deline,
the Committee were informed that the beneficiaries belonging
to SC/ST chose to avail of loans under more attractive
subsidy linked credit schemes like IRDP, SEEVY, SEPUP and
SWE instead of DRI schemes with concessional rate of
interest.

5.22  The Ministry further informed that the percbrtage

of amount di-sbursed to SC/ST was 69% inl991, 67% in 1992

and 56% inl1%93. The figures show that rhough the percertage
share of SC/ST to total share declined from 1991 to 1993

but the achievemert was more than the 40% which is the

norm for share of SC/ST assigred by RBI.



5.23 The Committee note with satisfaction the
performance of Indian Bunk in achieving their annual
targets under the DRI scheme.. TBeApercentage of amournt
disbursed to SC/ST was 69% in 1991, 67% in 1992 and
56% in 1993 which is more than the targst of 40% for
SCs/STs stipulated by RBI and hops that Bank will

continue such efforts in future also.

5.24 The Commitcee note that the norm regarding
deployment of 1% of the previous years total advances cf
the'hanks t owards DRI was fixed in November, 1978, The
Committee feel that since more than 15 years have
intervened since the norm last revised, the matter
requires a fresh look so that the norm is suitably
revised in view ~f the changing social conditinns in
the coumtry., The Committee recommend that such an
exercise should be undertaken by the Ministry of Finance

and its outcome communicated to the Committee.
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(e) Integrated Rural Developmemt Programme (IBDP):

5.25 This ic a poverty alleviation and employment
oriented programme fnr the rural poor, centrally sponsored
and funded by the Centre and States on 50:50 basis extending
to all the development blocks in the country. A family
having an annual income of Rs. 11000/- or less is considered
to be a family below the poverty line. However, applicants
wnose annual family income is be low Bs.6000/- are given
first preference. Small and marginal farmers, landless
lahourers, share croppers, rural artisans are assisted
under the scheme. The subsidy isgiven at 25% in case of
small farmers and 33% in case of marginal farmers/landless
labnurers and rural artisans and 50% for SC/ST beneficiarks
and physically handicapped. The applications will be
forwarded by the DRDA authorities.

Lyan disbursements made under TRDP @

5.26 Disburs»ment of advances under IRDP by IB during

1991 to 1993 are as under ¢~
(Rse in crores)

Total No.of SC/ST % of SC/ Total amount % to
i beneficiaries bene-= ST bene- amnunt dds- total
fici~- ficiaries dis- bursed disburse=-
aries to total bursed to ment
benef. SC/sT
Dec.1991 37284 13638  37% 2080.70 726.02  35%
. Dec.1992 35915 11513 33% 1992,75 676.40 34%

Dec.1993 27985 9708  35% 1483.98 509.37  34%
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527 It may be vbserved from the above date
that the total number of SC/ST beneficiaries as well
as amount disbursed to SCs/STs have declined from

1991 to 1993.

5-28 According to guidelines issued by the RPI,
share of SCs/3Ts under the programme is stipulaeted at
50% and the achievement by Indian Bank is 35% during
1991 and 34% during 1992 and 1992. The reasons stated
for not achieving the tarcet is that the »required
number of applicdations could not be sponscred by the

DRDA authorities.
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5.29 The Committee nite that the performance of
Indian Bank under the ?IRDP has not been satisfactory
during 1991 to 1993. :The percentage of credit for

505 and STs was 35 in 1991 and 34 in 1992 and 1993
against the norm of 50%. The Committee recommend

the Indian Bank to make c;ncexted efforts to» accomplish
stipulated targets for SCs and STs under IRDP.




(f) Performance of IB in lending t» SCs and STs
under SEEUY, SEPUP and SUME Schemes: '

5.30 The following special concessions are given

to SCs/STs under SEEUY, SEPUP-and SWME schemes having

component of institutional credit.

1. Under SEEUY, 30% of the bene¢ficiaries shnould
‘be SC/ST. This scheme is subsumed by Prime
Minister Rozgar Yojna (FMRY) since 1.4.%4.

2. Under SEPUP, 30% »f the amounmt and accournts
should be for SC/STs. It has been subsumed
by SIME since 1.4.92.

3. No targets for SC/STs have been fixed under
the SWME scheme., However, SC/ST are to be
given weightage in proportion to their
population share in the total urban population
for providing assistance under the scheme. SEPUP

is mergad with it. y
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5.31 the targets prescribed for Ses

/STs under the SEEUY, SEPUP and SWME Schemes and the
performance of IB in achieving

these targets is stated to be as under ;-

(R« in lakhs)

SEEUY SEPUP SWME
No.cf SC/ST Amount % of SG/ST , No.of
SC/ST . Amount f No.of Amt. « of
beneficiaries to total , SC/ST o momwm<mn SC/ST dis~ ‘achie-
assisted benef icia- , benefi- ment to benef.bur- vement
fies 1 ciaries total ass- sed - t-
' assisted benef . isted wo&mm
enef.
m (o)
m c.1991 303 56,14 13 1237 47,04 22 1917 70.39 23
€C.19G2 284 46,52 15 728 23,77 27 1317 69,58 23
cmo. J - :
wwow 217 - . Am.wo 17 Scheme 1254 65,33 18
Scheme merged with merged with
PMRY since 1.4.94 SUME w.e.f.

H.A.@N



9.32 BEEUY The scheme is being implemerted since
1983-84, The scheme aims at providing opportunities
to the educated unemployed youth to undertake self-
employment ventures in the areas of industry, services
‘and business with 25% c.apital subsidy on the project
cost. The scheme is implemented in all parts of the
country sther thuan metropclitan cities where population

is more than 10 lzcs.

5.33 The figures furnished by the bank indicates

that the number of SC/ST beneficiaries as well as amourt
disbursed to SC/ST have decreased from 1991 to 1993. The
% of SC/STs to total beneficiaries was 13 dn 1991, 15 in
1992 and 17 in 1993. The scheme earmarks 30% of the
amount and accounts for SC/STs but the target could nnt
be achieved during the last 3 years. The reason stated
for shortfall was due to non-receipt nf adequate loan

aprlications from the sponsoring agency.
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5.34 .- The Committee-observa. with dismay that--the
{total amount of advances made to SC/STs under SEEUY
scheme has gone down from 1991 to 1993 and the targets
| laid-down-for SC/SIs..under these schemes _had never been
achieved in any 7f the years from 1991 to 1993. The
Committee have been in‘formed that non=receipt of
adequate loan-applications- from SC/ST beneficiaries
was the main reason for not meeting the targets. The
) fq@mittae»«z:ecmmend that the Rovermment should review
the precedure fOT sanctioning »f lozn under the

scheme and the revised procedure may be included in
PMRY since the scheme has been merged with PVRY w.e.f.
le4+94 so that the prescribed target of SC/STs is
achieved by the IB in the newly intm)duced. scheme.




SEPUP :

5.35 The scheme was imtToduced to increase the
income of the urban-poor iiving below the subsistance
level and to provide self-employment to them., The
“ommittee note that the number -of SC/ST beneficiaris
assisted as well as amourt disbursed under SEPUP scheme
declined from 1991 to 1992. The percentage of
achievement was below 22 in 1991 and 27 in 1992 which
was below the target of '30% e¢armarked by the
Governmant.

5.36 The Committee have been informed that SEPUP
schemes has been merged with SUME w.:.f. 1.4,92. The
Committee hope IB to make concerted efforts t» improve
the proportion of SC/3Ts under the new scheme though

the targets for SC/3Ts have nit been fixed under the
SWME scheme.

SWME )

5,37 The scheme formulated by Govermment of India

#as introduced in the ys=ar 1990-91 in all Municipal

and Corporation areas. The maximum credit assistance
given per individual is upto Rs, 15600/- for SC/ST ard
women benef iciaries and Ps, 12000/~ for others., Eligible
subsidy under the scheme for SC/ST and women heneficiaries
is Rs.5000/- and Bs.4000/- for others.



5.38 The figures furnishe¢d by the Bank indicate
that under the 3cheme SUME the number of SC/ST

benef iciaries assisted 2s well as amhunt disbursed
have decreased frin 1991 to 1993. The percantage

of SC/ST beneficiaries was 21 in 1991 and 1992 but it
further declined to 18 during 1993. Though the targets
for SC/STs have not been fixed under the scheme, the
Committee 1is concerned about the declining trend of
SC/ST beneficiaries undur the scheme. The Committee
recommend the IB to make all out efforts to improve the
percentage of SC/ST beneficiaries under this Scheme,

If possible, the target for SC/ST should be fixed since
the SEPUP scheme which had the norm of 30% of thefotal
ceedit to be given to SC/STshas been merged with SUME
and SEPUP had nut be¢n achieving its targetsfuring
1991-92,

5.39 Considering tte credit achievements f IB, the
Committee note with dlqrny th1t the share of SC/ST
under IRDP was 509 but the latest achievements works
out to be 36%. The achievement under SEEUY was 17%
while the target was 30%. The reason of non=-receirpt

of adequate loan applicaticns from SC/ST beneficiaries
is not at all convincing for nat achieving the targets
under IRDP and SEEUY. Similarly, the latest achicvement
under SEPUP was 27 whilc the target was 30%. The
Committee regret to note that the tnotal amount of
advances made by the IB
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under the schemes such as IRDP, SEEUY and SEFUP and even in

SUME, have come down from 1991 to 1993 and the targets laid down
for SCs/STs under th@se schemes had never been achieved in any
of the years from 1991 to 1993. In the case of IRDP and SEEUY

schemes, achievements’ had becn far below the targets.

5 .40 The Committee recommrend the Indian Bank to improve upon

its performance in lending to Scheduled Castes and Scheduled
Tribes under all the credit schem:.s, which are very important
as these are related to self-employment venturesz. The Comiittce

recommend that an evaluation study must be conducted byiRBI

to analyse the reasons for not achieving the targets of SC/ST
beneficiaries under all the credit schemes and what actiqp has
been taken by the bank against the regional branches whi@h are
not adhering to the guidelines issued by RBI. The Committee
vwould like to be apprised of the outcome of the study conducted
by RBI at the earlicst,

W
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(g) OTHER SCHEMES FOR SCs/3Ts

5.4, The HVCs in associatiyn pith TAHDCO has been
in speration in the bank since Jarf, 1990 for <he
exclusive benefit of SCs/STs. Any member of SC/ST
unemployed/under employed who has nst availed of any
other subsidy linked Government sponscred lnan with
concessional rate of irmtercst and is sponsorcd by
TAHDCO is eligikle for assistance under this Scheme,
The purpose for providing loan under this scheme is to
undert ake any gainful productive enterprise in the
agriculture, industrial or se}vice sector involvingn

a total project cost uptn B.5.00 lakhs. Under the
Funding Pattern of the scheme HAHDCO's subsidy is

Bse 15,000/- and 20% >f the project sost subject to

a maximum of Rs.85,000/- is declared as soft loan by
TAHDCO at 4% interest. The loan can be repaid in
lunpsum or monthly/quarterly/half yearly instalments
depending upon the nature cf activity financ:d ard
source of incorp\e generation, uver a period f 3to 7
years. - .

5.42  When the Comnittee des ired to know the major
employment projects‘far which lsans were provided under
HVCs, the Committee were informed that the mijor
projects finaqced under HVGs, in association with TAHDCO

ares-

1) Road Transport operators for Auto larry, vans,
tempoetc.

ii) Agriculture sector - Purchase of agricultural

machinery like tractor, power tiller etc.
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iii) Industries/services/business sector - setting
up of small industrial units like = rope making, mat
weaving petty shops etc., xerax copying units, ISD/STD/
FAX operations, retail shops.

5.43 The outlay »f funds under HVGOs in association
with TAHDCO during the last three years were as under:-

2. PERIQD NO. OF BENEFICIARIES AMOUNT
(R, IN LAKHS)
1989-90 ¢ 41 37.25
1990-91 305 438,81
1991-902 152 194,49
1992-93 294 329,97
1993 = as on
« 1.1.94 287 304,78
3. The reasons stated for decrease in the number of

beneficiaries and amount disbursed during 1991-92 were
time lag and there were instances where the -2pplicants
were not confirmed to the norms resulting in rejection
of applications. :

5.4 The Committee note that SIRs covers all
scavengers irpRural, semi-urban and urban areas belonging
to other communities. Under this scheme projects costing
upto Rs.50,000/- are funded. Of this, R.32,900/- is
sanctioned by way of bank loan and Rs.7,500/- as margin
money lcan at 4% interest and the balance as subsidy.

No further additional securities are rgquired except the
hypothecation of assets to ke financed. The¢ Llnan is
repayable over a peri:d of 3 tn 7 years. The seheme

is in the pipeline.



5.45 The Committee note that under High Value
Credit Scheme which is run by Indian Bank in assoqiation
with TAHDCO th¢ number of beneficiaries decreased from
305 to 152 during 1990-91 and was 294 in 19°2-93.
Similarly the amount disbursec also decreased from
Rs.438.81 lakhs in 1990-91 to 3s.194.49 lakhs in

. 1991-92 and was D5.329.97 lekhs in 1992-93 =nd RS.304.78
in 1993-94.

5.46 The reason of rejection of applicetion led to
the decrease in number of be¢neficiaries and amount
disbursed is not convincing. The Committee recommend
Indian Bank to consider if further relaxation can be
provided to incr2zse “the credit amounts under HVCS

run by Indian Bank in association with TAHDCO). The
Committee would like to be apprised of @ the outcome

of the action t&’ten.
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(h) EDUCATIONAL L7AN SCHEME

—

5;47 The Committee have been informed the:. the
educational loans are q:anted‘to students of marit. Indigent
students whose annual incdme‘does not exceed Rs;l2,000/;
going in for higher education and who do not 'ret scholarship/
maintenance grants from Gerrnment or &k educational
authorities are considered for loans. The applications

for loans upto Rs.6500/- are sanctioned at the branch

level and sanctioned under DRI Scheme at 4% -interest.

The loans are repayable in monthly instalments commencing

6 months after completion of the course or immediately
after getting employment whichever is earlier, The
educational loans are provided for technical professional
courses at_graduate/post graduate levels, comnuter
‘education with placemcat assurance and compu.2r education

with check.off facility.

5.48 The amount advanced under educationsl loan
scheme to SC/5T students durinc the last threoe years in

comparison to Jeneral students is as under :
(Rs. in lakhs)

Total Educational P -
| loan sanctioned Of which to SCs/STs
Period AT R Number of Amount
§tude;t$ Anmount Students
1990-91 261 40.00 - -
1991-92 324 47 .53 8 0.54

1992-93 517 195.18 8 2.35
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B4Q In response to a guerv by “he Committee
regarding the revision of educ-tional loan scheme to
make it more attractive by providing more concessions
for SC/ST students, it was stated that in view of the
fact that the SC/ST candidates are already extended
scholarships, grants etc. liberally by State Governments
arid Government of India, the bank credit for prosecuting
higher studies by these candidates is not béing'avaiLed.
However; the bank is willing to relax the terms and

- ¢N -
conditions for SCs/STs in the existing scheme, if need

bey@ng§0: g5 hresl. by Government, of  India/Reserve Bank |
of India.

5.50 When the Committee desired to know the number
of SG/ST students provided loans for studies abroad and
amount sanctioned to them, it was stated that the bank

has not granted educational loan to SC/ST candidates

for studies abroad.



1991Q92. the total number of applications fbr educatiénéi
lfbans were 324 out of which 5C/ST applicants wereuQ i.e.
2.49% only. Similarly durinog 1992-93 ‘the total number
of applications were 517 out of which SC/ST appI¥eants
werefﬁ f.e. 1.5% of the total. Tbé Committee further
regret to note}that no SC/ST students has l'een provided

educational loan for studies abroad by the Tndian Bank.

5,52 The Committee are unhappy to note the poor
representation of}SC/ST under this scheme curing 1990-91.
1991-92 and 1992—93‘and recommend that bank should

make all out efforts to increase th: numbe: of SG/ST
beneficiaries.in the educational loan schemes. The
Committee would like the Indian Bank to consider, as
agreed by the Banﬁ, the »oint of giving further
concessions/relaxations in favour of students belonging
to SCs and STs so as to meke educational loan schemes

within the country and abroad more popular to them.
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(1) LOAN TO RURAL AQTISANS AL SMALL SCALZ INDUSTRIES

5.53 SC/ST rural artisans physically engaged in the
flelds of cottage and rural industries are eligible for

loans under DRI Scheme.

5.54 Table below gives the total advances given by
the Bank to small scale industries and rural artisans as

on 31 e3.1993

Total Advances given by the Of which to 3Cs/STs

Bank to small scale entrepreneu:s
Industries as on 31.3.1993 - S

No. of borrowers Amount No. of borr -wers Amount
i) 49874 814.38 1992 (4.%) 6.93

of (i) above, artisans and village and cottag: industries

ii) 12451 18,00 491 (<) 1.76

5.55 The Committee have observed that out of total
advances given by the Bank to small scale industries and
fural artisans, only 4% are jiven to SCs/STs when the
Committee desired to know the reasons for disbursing such
a small amount to SCs/STs, it has been stated that the
number of applications from S$C/3T were comparatively less

due to lack of awareness among them about these schemes.
5.56 The reasons for low number of applications from
SG/ST stated by Indian Bank are as under :

i) Due to lack of awareness among SC/ST about the
Schemes.
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ii) the assistance socujht for conventional areas of
activity require lower among the assistance ver
unit.

iii) due to their preference for job over self-employment
venture. '

5.57 As they have priority in job allocation, they

prefer to wait for a job than taking a bold decision for
entrepreneurship. Lack of exposure of this class in

general to big industries which may be a hurdle in acquiring
wider net work of contacts and marketing skills (which

could he easily acquired by those who had priox ekposure)

may be a major restrictive factor in taking up unconven- v

tional and innovative industrial ventures.

(iv) there is no specific concession in credit norms

fur SSI advances except the specific subéidy schemes.

5.58 The Committee further =snquired as to whether the

bank arfange training for the prospective horrowers to make
them proficient in handling the job before disbursing loans
to rural artisans and small scale industries. The respre-
sentative of the bank replied that training under the

TRYSEM scheme in rural areas. Apart from this, bank also
extends support/assistance in the training pro-rammes conducteéﬁ
by respective Government Departments, like Agriculture/
Sericulture, DIC, SISI, ITCOT etc. The bank further informed
that SC/ST candidates are also supported by couﬁgelling and
financial assistance through our specialised c:llé for new
enterprises (under New :nterorises Development Agency)Cells)

and for women (through women enterprises cells) located at

Head Office/Zonal Offices. Wherever feasible they are
coordinated for requisite skill training, skill upgradation «y !
through local DIC and sther agencics. ‘



5.59 The Committee feel unhaopy gbout the wnoor
représentation of SC/JT under the loan schemes to rural
artisans and small scale industries. The total number
of borébwers as on 31.3.1993 were 49874, of which SCs/
STs were 1992 i.e. 4% only. OFf the total borrowers under
this 12451 were artisans and indulged in village and
cotton industries, of which 491 were 5Cs/STs i.e. 4%
only. The reasons stated for poor SC/ST rer:esentation
are lack of awareness, preference for job, lack of
exposure to industries and lack of specific concession
in credit norms. Keeping in view of these reasons,

the Committee recommend that the Indian Bank should make
all out efforts to make 3C/ST people aware of these
credit schemes. The Committee further recormend that the
Indian Bank should also arrange training exclusively

for SCs/STs to make them proficient in handling the

jobs under these schemes.
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(3)

LEAD BANK SCHEME

UQQO

The Committee have been informed that the Indian Bank has

- 53 =

lead responsibility in 10

lead districts, majority whi of which are in Tamil Nadu (16), Andhra Pradesh (2), Kerala(1)

and Poadic

5.61

horry (1).

The performance of Indian Bank under Agriculture, Industries and Services both in

lead and non-lead districts during finan

given below :

M P R L

cial years of 1990-01, 1991-52 and 1992-93 is

-

(3s. in 1lzkhs)

] ___Acriculture e oo INdUSETieES services cotal
Year Terget—achiev. N7 Targel " hIeve %~ Tarfget AchIev. % TaTget —Rahiav. ™" ¥~
19:0-91 .
Lead 16506.87 17815.35 118 266©.38 2512.44 94 2777.68 2913.59 105  219863.93 23241.5.8 106
Noi-Lead  11122.80 12784.01 115  4491.64 3532.19 79  3826.93 3770.74 93 19441.37 20093.94 103
Tctal 27629.67 38599.36 111  7161.82 6051.63 84  6614.61 6684.33 101  41405.30 43335.82 105
1291-92
Lead 21232.58 19495.67 92 3194.84 2628.22 82 3469.8L 1782.03 51 27896.43 23985.92 86
Non-Lead = 12844.87 14615.95 114  35]15.18 3612.68 103  4380.83 2820.48 64 20740.88 2104G.11 101
Total 34877.45 34111.52 100 6709.22 6240.90 93  7350.64 4602.51 59  48637.31 44955.03 92
1292-93
Lead 22827.10 21076.35 96  3562.78 2884.62 81  7386.80 1907.92 68 28396,68 25869.39 9l
Non-Lead  13314.80 11993.48 90  4234.72 2576.19 61 3631.09 2228.62 &1 21180.61 16798.20 79
Total 35341.90 33070.33 94  7797.50 5460.8L 70 6437.89 4136.54 64 49577.29 42667.68 86
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5.62 The Committee observe from the statement of
targets and achievements .in lending under annual credit
plan furnished to them for 1990 to 1992, that achievement
of the bank during 1991-92, and 1992;93 are far below

the tarjets in all the three sectors except in non-lead
districts during 1991-92. The Committee therefore

desire the Indian Bank to make all out efforts for
achieving the targets in these sectors in future to

safeguard the 1nterest of the poor masses.
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(k) CREDIT CAMPS IM THE LEAD DISTRICTS

5,63 The Committee were informed that the Indian Bank
conducted credit camps in the lead,dis%ricts between

1985 and 198&9. 27 credit camps were arranged during
1985 to 1989. During the last three years n> such credit
camp was organised except one which was conducted by
State Government in Union Territory of Pondicherry during

1992-93 for disbursal of amounts to DDA benefliciaries,

5.64 The Committee enquired the reasons for not
arranging the credit camps. in lead districts in the

last three years. The representatives of the Indian
Bank replied that the information furnished for the
period from 1985 to 1989 pertains to accelerated céédit
assistance through credit camps for mass loaning
programmes. Besides this accelerated credit assistance
the bank has been also conducting the credit camps in
normal course at village level uncer Government sponsored
schemes in order t> expedite the loaning process on a
continuing lLasis s.' that procedural formalities before
sanctioning the loan are reduced. This is done with
participation of the local klock development officials
under schemes like IRDP. .It was further informed that
this process would continue as it helps the beneficiaries

to get the loan expeditiously.

5.65 The Committee further enguired about the arrange-
ment existing in the Regional/Zonal branches of the

Indian Bank to organise credit camps. The Committee were
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informed that the branches organise the credit camps
involving the services of officials from regional offices.
In many di§tricts the schedule of credit camps is fixed
by the Collector/DRIN. in DCC. meatirgs. The Committee
wanted to lkaow whether any ébe:ific study about these
credit camps has been conducted by Indian Bank. It was
stated that the bank has not made any specific study
about these credit camps.

5.66 Table below gives the number of beneficiaries

L3

and share of SCs/STs :

No. of bene- No. of bene- -
Period Total number ficiary ficiaries Percentage
of employees assisted by belonging of SC/ST .
I.B. to SCs/STs
1985-89 53738 2347 753 32.1
1990 675 94 32 34.0

5.67 The achievement percentage at 32.1% and 34.01%
cre satisfactory wit: the stipulated norms of 30% under
schemes like SEEUY and SEPUP but it is below.the norm
of 40% under DRI and 50% under IRDP.
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5.68’H.The Committee note that the Indian Bank has
' aS;isted 2347 beneficiaries in total during 1985 to
l@ééfin credit camps, of which 753 belong to SCs/STs
i.e. 32.1%. Similcerly during 1990, 94 beneficiariest
have been assisted of.which 32 belong to SCs/STs i.e.
34%. The Indian Bank has not furnished the figures
of total beneficiaries and SC/ST out of them under
gx® different credit schemes. Thzrefore, the targets
achieved under different credit schemes cannot be

analysed.

5.60 The Committee also note that the Indian Bank
has not made any specific study about these credit
camps. The Committee recommend that the bank. should
arrange a system of conducting study about the amount
disbursed under different credit s chemes, targets
achieved and any other finding at zonal/regionél level.
The report on the performance of these credit camps

will help in makina comparative anal sis.
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(1) ’Q%H%ING.LOAN E%E,SQEEDULED_Q&STES AND

e o3 .
" 0

5.70 The Committee have been informed that there are
two housing schemes cirect and indirect. Under direct
housirg schemes, individualé; yroun of individuals
includinc cooper.tiv:s are entended loans for acquisition/
construction of residential house/flat or acquisition of
plot and construction of house, upto Rs.3.00 lacs,
depending on the cost of the housing unit and repayment
capacity of the borrowers. Such direct housing loans

are also extended for repairs/upjradation upto RS .30000/-
per dwelling unit. The loans are recoverable in
monthly instalments upto 15 years. There is no separate
subtargets for 3CS/STs under this scheme to be achieved

by Bank.

5.71 Total mx amount of direct housing loan granted
by Indian Bank to SC/3T during the last three years
1991-92 is given below :

Yoar ___ _General SCs /3Ts
No.of A/cs  Amount No.ot A/cs Amount

Dec.1992 443 237.72 41 19.93
Dec.1993 293 102.71 62 16.25
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5.72 When the Commit-ee desired to know the reasons
for a continuous decline in the amount'disbursed to SC/ST

beneficiaries during 1991 to 1993, it has been stated

th:t as the housing loin schemes do rot help the
beneficiaries in generation of direct income for
~servicing the loan availed as compared to other schemes

of SC/ST corporations/slum clearance boards etc. which

[ 4
provide housing with attractive subsidy and mergin

money to them and there is no prefzrence for direct

housing loans by SC/ST beneficiaries.

3.“5

5,73 Under all the housing schemes, there is a substantial

share for & dwelling units for SCs/STs.

5.74 ' Tt has been further stipulated that of the

total allocation 30% should be provided by way of direct
lending of which at lezst half i.e. 15% of the total
allocation, should be given as direct housing loans in
rural and semi-urban areas. Out of the remainiﬁg 70%
would constitute indirz2ct lending and investments in

secured bonds and debentures 2f HUDCO and NHB.

It has been further informed that the security
for housing loan Fs mortgage of property or Government
guarantee. If neither is fe;;ible, security of adequate
value in-the form of LIC policies, GP Notes, shares and

debentures, gold ornaments or such other security as

deemed appropriate.
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5.7% The Committce note that there is no separate target for

SC/ST under direct housing schemes. The Committee also note
1 4

that the total amount of direct housing“loan granted by Indian

Bank to 5Cs/STs during 1591 to 1993 has declined continuously.

The reason ~tatec for the decline wéé thet the other schemes provide
housing 1 :2n with attractive subsidy and margin money. The Committee
Tecommend+that the 'Bank must allscate targets for SCVSTS, T

under direct housinyg schemes, otherwise the special attenion given
to these weaker scctions w?uld be ignored. The Committec also

recommend that thc Bank should make certain changes if possible,

*

in the existing direct housing scheme to make it more attractive

for SCs/STs.

5.76 The Committee further note that the security for housiﬂq

loan is mortqage of property or Government guarantee, besid s,
value in the form of LIC policies, GP Hotes, sharcs and dcbentures,

gold debentures, gold ornaments are also considered. The Committee
find that arlarge population of SCs/Sis :-re engaged in jobs like
landless labourers and daily wage workers, for them, showing
security for housing lsan is difficult as they are lacking these
assets. The Commi*tee, therefore, recorimend that the Bank should
mortgaye the house or plet ..uich cven is available from SC/ST
loanec and they shculd not be asked for any other security in the
form of LIC policies, sharcs and debentures. and gold ornaments
etc. The Committee further recommend that the guidelines in this
respect should be suitably amended in favour of 5Cs/STs to relax
the security criteria for nousing loan.
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CHAPTER VI

OTHER MATTERS

(a) LOAN APPLICATIONS

6.1 Table below gives the number of applications
received and number of Z3/ST applications out of them

during the last three years :

All Categories " __of which SC/ST
1391 1982 1553 1991 1997 0

Total number
of aponlica-~

Eiggived 552936 375939 484G61 94237 51150 61832
Sanctioned 497642 319548 397668 85670 41541 55673
Rejected 44269 45113 55673 6853 7401 €729
Pending as

on 31.12.93 11025 11278 29098 1714 2208 3491

6.2 The Committee note from the figures furnishéd”bfi“
Indian Bank that 6883 loan applications of SQS/STS were
rejected in 1991, the rejected applications increased

to 2208 and 34S1 during 1992 and 1993 respectivel y, the
reasons stated for rejection of loan apolications to

SC/ST were :

1) Applications not fulfilling eligibility criteria.

like age, income, etc. applicable tn certain schemes.

2) hpplications failing outside our s ervice area
villages. ‘.
3) Applicant may be a beneficiary under some other

subsidy linked scheme.
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4) Project/Activity proposed may not be economically
viable. a
5) Activity proposed might have already reached

saturation in the area.
6) The applicant may be enjoying credit facilities

with other bznks which are overdue.

6.3 The Committee note that the pendiny loan applications
of SC/ST have increased continuously during the last three
years. 3491 loan applications of SCs/STs were panding

as on 31.12.1993. When the Committee enguired about the
reasons for pending applications, it was furnished in a

PER that non receipt of particulars called for and in
sufficient particulars in the applications and non-receipt
of subsidy/m?rgin money from the sponsoring agencies v
wherever applicable were the reasons that pending loan

applications could noi be considered.

6.4 The Committee further asked whether a study has been
conducted by Indian Bank/RBI about the jraund of rejection
of loan apolications of SCs/STs. The Committee have been
informed th.t a study about the jround of rejection of

loan applications of 5Cs/STs has not been conducted by the
Bank. But it has been stated in a PER that Bank proposed
to conduct a study in respect of schemes like SUME and
credit schemes of TAHDCO for the reasons of rejection of

loan applications of SGCS/STs.

6.5 In respect of evaluations study the Committee have
been informed that study on TAHDCO had already been

conducted and field level enquiries have been completed.
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6.6 The Committee note that 8729 loan applications-
of SQS/STS were rejected iﬁ a year and 3491 oases;were
pending as on 1.1.1994., The Committee regret to ﬁote
that a study regarding ground of rejection of ioan
arplications of SCs/3Ts has not been conducted by the
Banking Division of Ministry of Finance and the Indian
Bank. As the Bank proposes to conduct a study
regarding these schemes the Committee would like to

be apprised of the outcome of the study conducted by
the Indian Bank regarding ground of rejection of loan
applications under different credit schemes. The
Committee further note that an evaluation study only on
TAHDCO has been conducted by the Bank but not in case
of other credit schemes. The Committee recommend that
evaluation study on c“her credit scheme should also

be conducted by the Bank to help the Comﬁittee in

| reviewiny *the performance of SC/ST beneficiaries under

the credit schemes.



(b) RECOVERIES OF QAN FROM SC/ST UNDER
J ENT SCHEMES

6.7 The percentage of recovery for the last three
years in respect of S3/ST beneficiariass as compared to

other given bglow :

. Percentage of Recovery
Period IES/STS Dthers
1991-92 2754 28.50

6.8 When the Committee enquired about the major
reasons of poor recoveries of loans from general as well

as SC/ST,the reasons stated for poor recoveries of loans

were

1) Failure of business/activity of the borrower,
non-availability of assets/disposal of assets.,

2) Fear of the borrower that he may not be financed
again as he had defaulted in prompt repayment of
the loans aveiied earlier.

3) Diversion of funds for other unforseen/consumption/
unproductive purposes.

4) Wilful defaulters.

5) Viability getting affected due to lack of linkage
and infrastructure facilities particularly lack
of marketing support. |

6) Due to large number of borrowal accounts at some

of the branches the follow-up was not adequate.
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The Committee further asked about the special

measures taken by the Bank to recover the loans during

the last three years. The special measures taken by the

-Bank to racover loans were-stéted as

1

2)

3)

4)

7)

8)
9)

10)

Conducting recovery .camps to bring awarcness on
prompt repa:ment in all service area villages on an
ongoing basis with all fiz:ld level personnel and
Govt. agencies. Branches have been advised to
conduct at least one recovery camp in a month
during Non-Public Busines: wbrkinq day at rural
branches.

Contacting chronic defaulters individualy by the
field level staff to press/persuade for payment
of overdues.

Utilising mass media like T.V., Radio etc. for
impressing the borrowers on repayment.

Honouring the borrowers who are very prompt in
repayment in village meet/functions.

Legal proceedings wherever necassary.

Preference of claims with DICGC after exhausting
all kexm ~venu-s of recovery.

Revhasing of repayment s chedule in respect of
genuine difficulty facaed by the borrowers.

Maximum utilisation of non-=banking working day in
the effective recovery of overdues.

Summoning of the borrowers by the Block Officials
at a particular time for repayment.

Addressing of individual letters by Regional
Managers in case of all high value overdue
accounts.

o«
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6,10, The Committee note that the recovery position from

SC/ST borrowers as .well as general category borrawers has been

very poor and the percentage of r.voery has also declined during
the last three years. The Committiw feel that the poor recovery
will Lecome on obstacle #n further lending. The Committee
recommend that zn indepth study abouc the problem of the
recovery of loane in ¢eneral end from SC/ST borrowers in
parficular in priority sector shoul: be made by the Indian Bank
so that ways and mcans are devized to effoct timely rocovery

of loans from borrowers including 3Cs/:STs.

6.11 Reviewing the overall performance of thelndian Bank, the
Committee note that there is a general trend of decline in the

system of credit lending to SC/STs. The standard reason of
non-receipt of adewuate loan application from SC/ST beneficiaries
is not convincing. The Coumittee is of the view that therc are some
lacunae in the lending procedure follouwied by Indian Bank. The

Committee recomsiend the RBI to review the performance of credit
facilities provided to SC/..s and is ue tlt: guidelines to Indian
Bank to improve the credit facilties. The Committee must be

apprised of the action taken by RBIT.

-
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